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INTRODUcnON 

I, the Chairman of the Committee on Papers Laid on the Table of tbe 
House, having been authorised by the Committee to present this Repprt 
on their behalf, present their Fourth Report. 

2. As a result of examination of some papers laid during the Third, 
Fourth and Sixth Sessions (Eleventh Lok Sabha) the Committee have 
come to certain conclusions in regard to delay in laying of Annual ReportJ 
and Audited Accounts of the (i) Visva Dharti t Shantiniketan for the year 
1994-95, (ii) Central Wakf Council, New Delhi for the year 1994-95; 
(iii) North Eastern HiD University for the year 1994-95; (iv) Central 
TIbetan School Administration, New Delhi for the year 1994-95; (v) Indian 
Drugs and Pharmaceuticals Ltd., for the year i994-9S; and (ft) Broadcast 
Engineering Consultants India Ltd., Noida for the year 1994-95. 

3. The Committee considered and adopted this Report at their sitting 
held on 29.11.2000. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEwDEUII; 
29 November, 2000 

8 Agrahayana, 1922 (Sab) 

PRABHAT SAMANTRA Y, 
Chairmall, 

Comminee 011 Paper! Laid 011 the Table. 

(V) 



CHAPTER I 

Delay in Laying AIIIIIUII Report of Visvtl Bha'tlti, Shantiniketan fo, the yeti' 
1994-95 

The ~  Bharati, an educational institution established by Guru 
Rabindra Nath Tagore, was incorporated as a Central Univenity in 1951 
under the Visva Dharati Act, 1951. 

1.2-. The Annual Report of Visva Dharati, Shantiniketan for the year 
1994-95 was laid a10ngwith Review and Delay Statement on the Table of 
the House on 20.12.1996. In terms of recommendation of the Committee 
on Papers Laid on the Table contained in para 3.5 of their Fust Report 
(Fifth Lok Sabha), the Annual Report of the Visva Dharati, Shantiniketan 
for the said year should have been, laid on the Table of the House by 
31 December, 1995 i.e. within 9 months of the close of the accounting 
year. Thus, the delay in laying the Anoual Report of Visva Dharati came 
to about 111/2 months. • 

1.1'"\ln the delay statement laid alongwith the documents, the reasons for 
delay have been explained as under:-

"According to the provisions of Section 35(4) of the Visva Dharati 
Act, 1951, a copy of the Annual Report of the University shall be 
submitted to the Central Government, which shall, as soon as may 
be, cause the same to be laid before both the Houses of 
Parliament. 

While printed copies of Annual Report of Visva Bharati for the 
year 1994-95 in English were received in tbe Ministry on 24th 
January, 1996 and those in Hindi on 22 April, 1996, the same was 
approved by the Court and the Executive Council of the  University 
on 30th March, 1996 anc;l 3 August, 1996 respectively. 

The Annual Report of Visva-Bharati for the year 1994-95 was 
required to be laid before Parliament by 31st December, 1995. 
However, on account of the reasons mentioned above, it has not 
been possible to lay the Report before Parliament earlier. These 
are now being laid on the Table of the Sabha." 

1.4 The Ministry of Human Resource Development (Department of 
Education) who were requested to furnish information on some more 
points, have furnished the same on 4.4.1997 as under:-



POINTS 

1 

1. Please state the reasons for not 
laying on the Table of Lok 
Sabha the Audited Accounts 
for the year 1994-95 of Visva 
Bharati. When these are 
expected to be laid on tbe 
Table of Lok Sabha? 

2. Please indicate the dates when 
the Annual Reports and 
Audited Accounts for the last 
three years i.e. 1991-92, 
1992-93 and 1993-94 were laid 
in Lok Sabha. 

Year 

2 

REPLIES 

2 

The Audited Accounts of Visva 
Bharati, Shantiniketan, for the year 
1994-95 were laid on tbe Table of 
Lok Sabha on 9th September, 1996. A 
statement indicating reasons for delay 
in laying tbe papers was also submitted 
alongwitb. The reasons for delay 
involved are as explained below:-

Though the accounts for the year 
J 994-95 were ready for submission to 
Audit in June, 1995 and replies to 
preliminary observations of Audit 
were made available to the Audit 
Team during 18th June to 29th 
September, 1995; tbe final Audit 
Report and the Audit Certificate 
came to be available to the University 
on 22nd December, 1995 only. 

In terms of Section 36(2) of tbe 
Visva Bharati Act, a copy of the 
accounts together witb the Audit 
Report should be submitted to tbe 
Court of the University alongwitb the 
observations of its Executive Council. 
The said (£\. .uments could be placed 
before the Executive Council and the 
Court of the University on 30 January, 
1996 and 30 March, 1996 respectively. 

Printed copies of the documents in 
Hindi were received in the Ministry 
on 30th May, 1996. 

The Annual Reports and Audited 
Accounts for the last three years i.e. 
1991-92, 1992-93, and 1993-94 were 
laid in Lok Sabha on the 
undermentioned dates:-

Date of Laying 
Annual Report! Audited Accounts 

1 
1991-92 
1992-93 
1993-94 

24.08.1993 
14.06.1994 
09.05.1995 

2 

04.05.1993 
03.05.1994 
23.12.1994 



3 

1 2 

3. What is the latest position of 
fmalisation of the Annual 
Reports and Audited Accounts 
for the subsequent years 1995-
96 and 1996-97? When these 
are expected to be laid on the 
Table of Lok Sabha? 

The Annual Report- for the year 
1995-96 has been prepared by the 
University and was to be placed 
before the Court of the University 
for its consideration in its meeting 
scheduled on 29 March, 1997. 
Meanwhile, copies of the Report in 
English version have been received 
from the University; while the Hindi 
version is under preparation. The 
Report is expected to be laid on the 
Table of Lot Sabha during its 
current session. 

4. What remedial measures have 
been taken or proposed to be 
taken both in the Ministry and 
the Visva Bharati to ensure 
timely laying of the Annual 
Report and Audited Accounts 
within the stipulated period of 
nine months from the close of 
the accounting year, in future. 

Copies of the - -Audited Accounts 
, for the year 1995-96 have been 

received. Clarification sought from 
the University whether the accounts 
together with the Audit Report have 
been submitted to the Court 
alongwith the observations of the 
Executive Council is yet awaited. On 
receipt of clarification, the said 
documents are expected to be laid on 
the Table of Lok Sabha during its 
current session. 
The Annual Report and Audited 
Accounts for 1996-97 are required to 
be laid before Lok Sabha by 
31 December, 1997. The University 
is making concerted efforts to ensure 
timely laying of the said documents. 
In order to ensure that in future the 
documents are laid before the 
Lok Sabha within the stipulated 
period of nine months from the close 
of the relevant accounting year, the 
University is being requested to take 
timely measures to make it sure that 
the Annual Accounts, duly 
completed in all respects, are made 

• Annual Report for the year 1995-96 laid on 11-8-97. 
··Annual Accounts for the year 1995-96 laid on 16.5.1997. 
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4 

2 

available to the Audit well in time 
and objedionalqueries of Audit, if 
any, thereon are met without loss of 
time. 

It would, however, be pertinent to 
point out that thoup the accounts 
for the year 1995-96 were ready for 
submission to Audit in June, 1996 
and replies to Audit observations 
were made available to the Audit 
from 2 July to 20 Septem'ber, 1996; 
the final Audit Report together with 
Audit Certificate was sent to the 
University by the office of the 
Principal Director of Audit, Central, 
Calcutta vide their letter dated 
20 January, 1997. It is, therefore, 
obvious that the delay is attributable 
to the Audit team. Nevertheless, the 
University is being requested to 
formulate a time bound programme 
for timely submission of Annual 
Report and Audited Accounts in 
future and t'ot to make departures 
from the ltipulateg time-frame. 

1.S The matter was considered by the Committee at their sitting held on 
12 March, 1999. 

1.6 Tbe Committee Dote that the ADDUai Report of the Visbva Bbarati, 
SbantlniketaD  for the year 1994-9S wal laid OD the Table til Lok Sabha OD 
lO.1l.1996, i.e. after a delay of about 111/2 months wbUe the Audited 
Accounts for the same year "ere laid separately after a delay of 8 months, 
i.e. OD 9.9.1996. ' 

1.7 The Committee regret to note that the delay In laying the Annual 
Report occurred mainly at the stages of nnaUsatlon of Annual Report 
occurred mainly at the stales of finallsallon of Annual Report, getting It 

~ from tbe CourtlExecutive Council of the University and thereafter 
placlnK the same on the Table of Lok Sabha and the factors responsible for 
delay In laying the Audited Accounts were (i) the abuormaf' delay In 
furnishing replies to audit queries by the University; (ii) placing the audited 
documents before the Executive Council and  court of the University for Its 
appro,'al; and (iii) ~ time taken by the Ministry in laying the documents 
on thp. Table of the House. The Committee observe that had the University 
made concerted etTorts, these delays could be ~ . 
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available to the Audit weU in time 
and objectionalqueriea of Audit, if 
any, thereon are met without loss of 
time. 

It would, however, be pertinent to 
point out that thoup the accounts 
for the year 1995-96 were ready for 
submission to Audit in June, 1996 
and replica to Audit observations 
were made available to the Audit 
from 2 July to 20 Septem'ber, 1996; 
the final Audit Report together with 
Audit Certificate was sent to the 
University by the office of the 
Principal Director of Audit, Central, 
Calcutta \lith their letter dated 
20 January, 1997. It is, therefore, 
obvious that the delay is attributable 
to the Audit team. Nevertheless, the 
University is being requested to 
formulate a time bound proaramme 
for timely submission of Annual 
Report and Audited Accounts in 
future and t'ot to make departures 
from the . ~ time-frame. 

1.S The matter was considered by the Committee at their sitting held on 
12 March, 1999. 

1.6 The Committee Dote that the ADDuai Report of the Vlsbva Bbarati, 
Sbantlaiketao for the year 1994-9S was laid 00 the Table of Lok Sabha 00 
lO.1l.1996, i.e. after a delay of about 11% months wbUe the Audited 
Accounts for the same year "ere laid separately after a delay of 8 months, 
i.e. 00 9.9.1996. . 

1.7 The Committee regret to note that tbe delay in laying the  Annual 
Report occurred mainly at the stages of finallsation of Annual Report 
occurred mainly at tbe stages of finallsatlon of Annual Report, getting It 

~ from tbe CourVExecutive Counell of the UnlversUy and thereafter 
plating the same on the Table of Lok Sabha and the factors responsible for 
delay In laying the Audited Accounts were (I) the abnormaf delay in 
furnishing replies to audit queries by the University; (ii) placing the audited 
documents before the Executive Council and court of the University for Its 
approval; and (iii) lon(; time taken by the Ministry in laying the documents 
on the Table of the 1I0use. The Committee observe that had the University 
made concerted efforts. these delays could be avoided. 
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1.8 The Committee an unhappy to note that the AaauaJ Reporta and 
Audited Accounts of the University for the earUer yean i.e. from 1991-92 to 
1993-94 have also been lald separately that too with. delay ranain, froQl " 
to 8 months. These doc:umenla for the IUbsequent yean i.e. 1995-96 and 
1996-97 had also been IUd separately and after a delay ranainl from "t;2 to 
7 monthl and thue doc:umenta for the year 1997-98 which were required to 
be laid OD the Table 01 the HoUle by 31.12.1998 have not 10 tar been laid. 

1.9 The Committee are unhappy to note that the the Mlnlstry 01 Human 
Resource Development (Department 01 Education) laid the Aaaual Report 
and Audited Accountl of the University on the Table 01 the House 
separately lnspite or their dear recommendatioDi In th1a ngard made In 
para 3.5 01 their Fint Report (F iCth Lok Sabha) wherein it: has been 
catqorlc:ally stated that the Aaaual Reporta and Audited "-ceo"" Ihould 
be laid toeether. The Committee also do not ftnd an occasion when the 
Mialatry of Human Reaource Development (Department of Education) bas 
asked the University to lubmlt these doc:umentl to&ether'. The Committee, 
therefore, reiterate the relevant extracta of their Iald recommendation for 
future compUance:-

"The Committee are of the oplnlon that normally the Annual 
Reporta and Audited Accounts or autonomoUi oraanlsatlons should 
be prelented to ParHament together to enable the House to have a 
complete picture or the workin& or that body. This dedslon should 
not be taken to Imply that laying or reportJ and aaccountl could be 
delayed to any lenath of tllDf. The CommlUee recommend that the 
AaauaJ Report tolether wlJl the AudIted Accounts and Audit 
Report thereon lor a partlcular year Ihould be Iald on the Table 
within , montha of the dOle of the accountiaa year." 

The Committee SQuat the Ministry or Human RIIOIII'CII Development 
(Department of Education) to follow their aforesaid recoPllDendation In 
letter and Iplrlt. 

1.10 The Committee arlO note that the University Is belDl requested to 
formulate a time bound prop1lmme for timely lubmlsslon 01 ADDIiI.d 
ReportJ and Audited Accountl in future and not to make departures tr'UI; 
the recommendations of the Committee and Itlpulated tlme-trame. The 
Committee would Ilke to know trom the Ministry the programme io chalked 
out lor flnalisina the doc:umentl by the University and the Iteps taken to 
·rollow that programme. The Committee would also Uke to know from the 
Ministry the steps taken by them to lay together the Annual Reports and 
Audited Accountl on the Table of the House to enable the House to have a 
complete picture or the amount spent, activities undertaken and 
performance of the University. The Committee reel that the Ministry of 
Human .Resource Development (Department of Education) should be more 
vlgUant and monitor the proaress made at each stage of the time-bound 
programme so rramed to avoid delays. 
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1.11 The Committee further recommend that lOme IOn of conc:urre 
audit lyalem mlllt be inthHluc:ed In the Uolvenlty 10 that the Iludlton coul 
be fumlabed accountl complete In all rapec:tI and the Iludlt obJectlo 
mlsbt be railed .. the mIDlmum ad in cue of audit objed.loaa, If 8111, 
IIUDe mUit be reeo&yed promptly and audit authorities DlUit be pursued fl 
earJy completloa of audit ad furlll.shlq the Audit Report thereon. 
flbaUNIon of the documentl the meetlnl of the Executlye CoundVCourt 
the Uolyenlty mould be convened u early u poulble 10 that the Ann 
Reportl ad Audited Accountl could be IeDt to Mlnlslry in ~ for la 
them OD the Table of the HOllie well withlr. the pracribed period of 
montbi from the dole 01 the accou.nt!q year. 



CHAPTER D 

Delay in lAying Annual Report and Arulited Accoww 01 C.,.". 'Walel 
Council, New Delhi lor the year 1994-95 

The Central Wakf Council is a Statutory body established by the 
Government of India under Section SA of tile Wakf Act, 1954 for advising 
the Central Government on the working of Wakf Boards and re,arding 
proper administration of Wakfs. Under the Act, the Union Minister 
Incharge of Walds is the Chairman of the Couacil. 

2.2 The Annual Report and Audited Ac:countl of Ceatral Wakf Council, 
New Delhi for the year 1994-95 were laid on the Table of the House on 
15.5.97. In terms of recommendation of the Committee on Papers Laid 
contained in para 3.5 of their First Report (Fifth Lok Sabha), the Annual 
Report and Audited Accounts of the Council for the said year should have 
been laid on the Table of the House by 31 December, 1995 i.c. within 
9 months of the close of the accountin, year. Thus, the delay in laying the 
Annual Report, and Audited Accounts for the year 1994-95 came to about 
16th months. 

2.3 In the delay statement laid alongwith the documents, the reasons for 
delay have been explained as under:-

"Director General of Audit, Central Revenues who carry out the 
audit of accounts of the Central Wakf Council, advised that the 
format prescribed 1.mder Rule 13 of the Central Wakf Council 
Rules, 1965, was not reflective of the financial position of the 
Council and therefore, the format is revised. The Council and the' 
Ministry of Welfare took the view that. the format already 
prescribed by the Central Government unde1 the said rules of the 
Council, was reflecting the financial position of the Council, and 
therefore, it was not considered necessfry to revise I it. This 
resulted in a deadlock as Diredor General of Audit insisting on 
one hand that accounts of the Council should be submitted in a 
revised format and the Council as weD as Ministry on the other 
hand taking a view that the accounts could be prepared as per the 
format prescribed by the Central Government vide Rule 13 of 
Central Wakf Council Rules, 1965 tiD these are revised. 

7 
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In order to end the deadlock, the Dircctor General of Audit, 
Central Revenues was requested by the Council in January, 1996 
to accept the accounts in the old format. The Audit was also 
informed that consequent to the enactment of Wakf Act, 1995, 
new rules are being framed thereunder for the Council wherein the 
observation of the Audit for a change in the format of the 
Statement of accounts will be duly considered. The Ministry of 
Welfare has requested the Director General of Audit, Central 
Revenues, to suggest a revised format for preparation of the 
accounts of the Council. 
Finally, the Director General of Audit, Central Revenues acceded 
to the request of the Central Wakf Council and the audit of 
Accounts was taken up by them during February-March, 1996, 
Consequently, the Audit Repon became available in July, 1996 
only. 
The Annual Repon as weD as the Audit Repon on the accounts of 
the Council are required to be approved and adopted by the 
Central Will Council or its Planning and Advisory Committee. [n 
case the Council of the said Committee of the Council is not 
meeting, the same are required to. be approved by the Chairman, 
Central Will Council. The Annual Report/Audit Repon were 
approvcdladopted by the Chairman, Central Wakf Council. 
Immediately, thereafter the papen have been processed for laying l 
on the Table of both the Houses of Parliament. Therefore, there I 
has been delay in laying the papen on the Table of Lok Sabhal I 
Rajy. Sabha due to reasons narrated above." 

2.4 The Ministry of Welfare, (Wakfs Division) who were requested to 
furnished information on some more points, have furnished the same as 
under:-

POINTS 

I. The dates when: 
(a) the Central Wakf Council, 

New Delhi approached the 
audit authority for 
appointment of auditon for 
auditing their accounts for 
the year 1994-95 and when 
were they appointed; 

(b) the accounts of Central 
Wakf Council were 
compiled and were ready 
for being handed over to 
auditon; 

REPLIES 

17.2.1995 

23 .. 6.1995 

.. . 



POINTS REPLIES 

(c) the accounts were actually 31.1.1996 
handed over to the auditors; 

(d) the auditing of accounts 27.2.1996 to 8.3.1996 (Audit Report 
commenced by the auditors WIIS received on 5.7.1996). 
and the time taken in it; 

(e) the Annual Report wu 18.7.1996 
finanlised ; 

(f) the Annual Report and 30.7.1996 
Audited Accounts were got 
approved from the A.G.M.I 
General BodylExccutivei 
Finance- Committee of the 
Central Wakf Council, New 
Delhi; 

(g) the Annual Report and 30.7.1996 to 5.8.1996. 
Audited Accounts were 
taken up for translation and 
printing and the time taken 
in it; 

(h) the finalised Annual Report 9.8.1996. 
and Audited Accounts in 
both Hindi and English 
versions were sent to the 
Ministry for being laid in 
Parliament; 

(i) the Delay Statement and 
Review were prepared by 
the Ministry; 

23.8.1996 
(Approved by the 
3.1.1997). 

G) the Annual Report and 
Audited Accounts alongwith 
Review and Delay Statement 
were got authenticated from 
the Minister; and 

(k) the Annual Report and 1991-92 
Audited Accounts of the 1992-93 
Central Wakf Council, New 1993-94 
Delhi for the last three 
years, i.e., 1991-92 to 1993-
94 were laid in Parliament; 

13.5.1997 

23.12.92 
17.03.94 
01.06.95 

Minister on 



POINTS 

II. The lateat poIitioD rc,ardia, 
fina1jgtioD of thc Aanual 

Rcport and Audited AccouDli 

fOr the subsequeDt ycar 1995-
96-whcD these are expected to 

be laid OD the Table of Lot 
Sabha. 

·Laid OD 14.7.1998 

10 

REPLIES 

CeDtral Wakf CoUDCil bad ICDt the 

accounts for thc year 1995-96 to the 
DOACR oa 28.6.96 and audited by 
the DGACR from 14.8.96 to 26.8.96. I 
Thc Audit was received from thc DG ; 

office OD 18.12.1996. 
! 

Soon after receipt of the Audit I 
Rcport OD 18.12.96, it was SCDt to. 

the Hindi SectioD for tr'aDSlatiOD on i 
tbe same date and it has siacc been I 

translated. 

The ~ Audit Rcport and Annual 

Report was submitted to the 

ChairmaD, Central Waltf Council, for 

approvaVadoptioa on 10.1.97. The 
file was received back with the 

remerts that "siDce ewc is 
constituted, WM desires that the 

AnDual Report and Aullit Report be , 
adopted by the Central Wakf Col,lncil 
fust and 11lCD be put up." 

The Central Waltf Council bas since 

beeD ronstituted under the provisioDJ 

of the Dew Waltf Law (the Will Act, 

1995) OD 26.6.97. It is proposed to 
place the Annual Report/Audit 

Report of the Council for the year 

1995-96 in tbe very first meetia, of 

the reconstituted Council for 

~ . AU out efforts 

will be made to expedite the 

preparatioMmalisation of 

Government Review and Statement! 

explaining the ~ for delay and 

sending the documents to the Table· 

Office for their being placed on the 

Table of both the Housel of 

Padiament. 



POINTS 

III. The remedial measures taken 
or proposed to be taken both 
in the Ministry and the 
Central Wakf Council, New 
Delhi, to ensure timely laying 
of the Annual Report and 
Audited Accounts within the 
prescribed period of nine 
months from the close of the 
accounting year, in future. 

11 

REPLIES 

Central Wakf Council baa ensured 
the Ministry that in future all-out 
efforts will be made to submit the 
Annual RepontAudit Report within 
the prescribed period of nine months 
from the close of the accounting 
year. It shall be the endeavour of the 
Ministry to ensure that the Annual 
Report and Audit Report are 
obtained from the Council in time for 
being laid on the Table of Parliament 
in future. 

2.S The matter was considered by the Committee at their sitting held on 
12 March, 1999. 

2.6 The Committee note that ~ Annual Report and Audited Accounts of 
Central Wake Council, New Delhi for the year 1994-95 which were requlred 
to be laid on the Table of the House by 31.12.1995, were actually laid on 15 
May, 1997, i.e., after a delay of about 16-112 months over and above the 
permitted period of nine months after dose of the accounting year. 

2.7 The Committee note that the main reason for delay was due to lack of 
decision between the Director General of Audit and the Council and the 
MInIstry of Welfare (Wake Division) over the format prescribed under Rule 
13 of the Central Wakf CouncD Rules, 1995 reftectlnl the ftnandal position 
of the CouncU. The DGACR insisted that the accounts of the CouncD should 
be submitted In a revised format and the CouncU as weD as the MInIstry 
took a stand that the accounts could be prepared as per the format 
prescribed by the Central Government Vide Rule 13 of central Wakf 
Council Rules, 1965 tlIlthese are revised. The Committee obsene that there 
has been a lack of seriousness wblch took more than 7 months to dear the 
Impasse and the convince the Director General of Audit, Central Revenue to 
accept the accounts In the old format till the relevant rules are revised. The 
Committee presume that the· matter was tried to be sorted out through 
protracted correspondence whereas the position could have been better 
handled through personal contactS'ineetings. The Committee recommend 
that In future, such matten should be taken up and decided at the higher 
levels In the Ministry and the Board so as to save the time and ensure that 
the Annual Reports and Audited Accounts are laid on the Table of the 
House within the prescribed period. 

2.8 The Committee Dnd that the Annual Accounts were handed over to 
the Audlton on 31.1.1996 but the auditing of accounts commenced after one 
month, i.e., on 27.2.1996 and thereafter 4 months were taken In furnishing 
Dnal Audit Report, i.e., on 5.7.1996. The Committee recommend in such 
cases that the administrative Ministry should hold meetings with the senior 
audit authorities to cut down such delays In future. 
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2.9 The Committee further DOte that .tier receipt of the Amu'" Report 
and Audlte4 Ac:c:ounil from the Council oa '.8.1996 and kDowiDa tully w" 
tbat the doaunents bave aIr_dy been over delayed (or beJDa lald on the 
Table 01 &be Boue, the Mlalatry 01 Welfare (Wakf DlflaIon) took about 
, montba .. prepulDa "Rerlnr", aDd "DeJa, Statemeat" aDd .etdDi tJM 
doca.meots autheotlcate4 from their MhaIater. TM CoamiU. an. 
tbenlore, bouod to pres .... that the MlDlalrJ 01 Welfare .... the Wakt 
Couodl did DOt pay due a"entlo. aDd .moUlDell to tile matter, It .......... 
The Committee an of &be oplDlon that thII ... &be a.oiUbIe .. , aM ... 
• ulDeceuarlly proionCed. The Committee recommend to fts r.poDllltm" o. 
the deaUDa oftIda.I III tile MJDktry aDd tab pUDIdn ectIoa t. noW ..... 
deliberate deJa,.. I 
2.10 The Committee an .lIluued 10 DOW that the doc1ImeJaU (or the 

yeu-1995-" .... 1996-97 wbJda w .. nqa1n4 .. be ..... _ tile Table bli 
31.U.I996 aDd 31.U.IW7 ban bela .... OIl the Table eo 14.7.tm, I.t./ 
after • delay 01 about 18\ monthl ud '\ mOiltlal respectl"e!1. 'l'b.-I 
dOC1UDeDts for the year 1997-98 wbleb were .... for la)'lDa OA &be Table 01 
the HoUle lale8t by 31.12.1998 bave Bot 10 f.,. Hen Iai. III aplte o( the' 
assurance liveD by the MIDlItry that ID future the documeDu wID be laW 
wlthIa the atlpulatecl time. 

2.11 To avold aDy delay hi lay .. docmeats 08 the Table of the Boue. 
the Committee recommend that the MlDIatry of Welfare (Wakt Dlvlalon) la 
consultatlon with the cowacll mutt draw .p • time bouDd pI'OIfUDDM for 
the Ilqes lD"ol"ed ID ftoa1llaUon of the IICCOUDU. Tbe Committee suaelt 
that concurrent audit may alto be Introduced ba the Wakt CouodllG ~ 

the documents m1&bt be banded over to the auditors complete In an respedI 
10 as to noid too many audit obJec:tIoDl. Tbe Committee also recomma 
tbat once the documents an handed over to aud1ton, they IbeuW be 
persuaded (or an early audltJna. To look after all these works, the'" 

004 
Committee recommend that very senior oaken both in the Coadl and llIe 
MlDIstry sbould be aslped the work relatlq to ftnaUsatlon ., llIe 
documents to avoid unreasonable delay. ne ColDJlllttee hope thII 
henceforth the Ministry of Welfare (Will Dlv1sloa) and the Central WakI 
Couadl would be more watcbful uad take all pouIbie Itept te la, llIe 
documents on the Table of the Bo .... wltbIa the ItIpgIated period 01 ..... 
montiul after dOH of the ac:countlna year. 



CIlAPI'ER m 

De"'y in iay;,., audited accoruaU of North-Eaton HiU University, ShiUon, 
fOT the year 1994-9j 

The Annual Report for the year 1994-95 of North-Eastern Hill 
University. Shillong was laid on the Table of Lok Sabha on 18.2.1996 but 
the Annual Accounts for the same year were laid alongwith Delay 
Statement on the Table of the House on 12 May, 1997. As per 
recommendation of the Committee on Papers Laid on the Table contained 
in para 3.S of their Fmt Report (Fifth Lok Sabha), the aforementioned 
documents should have been laid by 31 December. 1995. i.e., within 
9 months of the close of the accounting year. Thus. the delay in laying the 
Audited Accounts came to about l' months. 
3.2 In the delay statement, the progress of submission of Annual 
Accounts laid alongwith the Audited Accounts is shoWD as foUows:-
"Date of submission of Accoullts to Accountant General 
(Audit) 3.11.1995 
Date of despatch of Audit Certificate and Audit Report by 
Accountant Gelleral (Audit) to NEHU 27.8.1996 
Date of approval of Ac:couatl by the Fmance Committee 
and Executive Council of NEHU 7.12.1996 
Date of Despatch of Audited Accounts by NEHU to the 
Ministry 17.12.1996 
Date of receipt of the Audited Accounts in the 
Department of Education 26.12.1996 
The Audited Accounts of the ~  for the year 1994-95 could not 
be laid in Parliament within the stipulated time. i.e., 31st December, 1995 
because the University took time to collect requisite information from its 
campus located at Aizawl. Mizoram and the erstwhile Campus in 
Napland. The final Audit Report was received from the Accountant 
General of Assam, Meghalaya. Arunachal Pradesh and Mizoram in 
October, 1996. The printin& of the Accounts alld Audit Report also took 
time." 
3.3 TIle Ministry of Human Resource Development (Department of 
Education) who were r<: ':l Jested to furnish information on certain more 
points in this re&ard. had furnished the same as under:-

1., .... :. 

.::-:::-.' .: 
... '-il! .. "!. 

'f . 
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NEHU had approached the audit 
authority for appointment of 
auditors on 11.9.95 who were. 
however, apppointed on 17.1.96. 
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(b) the accounts of NEHU, 
Shillong were compiled and 
were ready for being handed 
over to auditors; 

(c) the audited accounts were 
taken up for translation and 
printing and the time taken in 
it; 

(d) the Delay Statement and 
Review were prepared by the 
Ministry; 

(e) the Audited Accounts 
alongwith Review and Delay 
Statement got authenticated 
from the Minister; and 

(f) the Annu8I Reports and 
Audited Accounts of NEHU, 
Shillong for the last three years 
i.e., 1991-92, 1992-93 and 1993-
94 were laid in Parliament. 

n. The latest position regarding 
finalisation of the Report and 
Audited Accounts for the 
subsequent year 1995-96.· When 
these are expected to be laid on 
the Table of Lok Sabha? 

In. The remedial measures taken or 
proposed to be taken both in the 
Ministry and the NEHU, 
Shillong to ensure timely laying 
of the Annual Report and 
Audited Accounts within the 
prescribed period of nine months 
from the close of the accounting 
yeat, in future. 

-Uid oa 9.12.96 aad 20.7.98 

11.9.1995, 

13.10.95 University has miormed! 
that it took approximately' 
2 months in printing llldl 
transJation. 
24.4.97. 

28.4.97. 

Annual Report 

1991-92 - 2.8.94 
1992-93 - 9.5.95 
1993-94 - 30.5.95 

A.nnual A.ccounts 

1991-92 - 10.5.94 
1992-93 - 9.5.95 
1993-94 - 2$.2.96 
NEHU has informed that tbe) 
audit of the Accounts for 1995-961 
has been completed but the audit 1 
certificate has not yet been i 
received from the Accountantl 
General. The Audited Anqual 
Accounts for 1995-96 will bel 
forwarded to the Ministry ,JD, 

receipt of the audit certificate. 
The University has informed that! 
it has computerised the entire/ 
accounting system to speed up and 
streamline the process, Jfl 
preparation and finalisation i )f! 
accounts so as to lay the .\nrlualJ 
Report and Audited ACCO\lDt! 

within the prescribed period I ~ 
9 months from the close of l'the; 
accounting year .in future. 

-I 
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3 .• The matter \Ira considered by the Commlttu at their slttin, held on 
12 March, 1999. 

3.5 The Committee note that the Audited Accounts of North-Eastern Hlll 
University, Shllloq for the year 1994-95 wen laid on the Table of 
Loll Sabha oa U.5.1997, I.e., after a delay of about 16 monthl whereas the 
Aanual Report for the ume year was laId separately on 18.2.1996 I.e. with 
a •• y of about 1\ months, after the prescribed period of nine months after 
elole of the ac-:ountin. year. ThIs was contrary to the recommendation of 
the Committee to place before the Parliament the Annual Reports and 
Audited Accounts together. 

3.6 The Committee note that the Unlvenlty complied their accounts .. 
late a on 11.9.1995 I.e. after 5\ mt'llfhs from the dose of the accountinl 
year as aplnst the prescribed period of three months rKommended by the 
Committee aDd thereafter initiated action for appointment of auditor •• After 
about • months of initiation In the matter, the auditors were appointed by 
C&AG on 17.1.1996. The auditors also took more than 10 months In 
audltlnl the accounts of the University. 

3.7 The Committee are unhappy to see that the delay took place at all the 
stalell i.e. appointment of auditors, compllatlon of accounts and auditing of 
accounts by the auditon. 
3.8 The Committee also note that the Audit Report was despatched by the 
Accountant General (Audit) to North-Eastern Hill University on 27.8.1996. 
Thereafter the University lot approval on the audited accounts from its 
Finance Committee and Executive CouncU on 7.12.1996 taking about 
3 months. The COlllDllttee further note that after receipt of these documents 
In the Mlnlstry of HumaD ~ Development (Department of 
Educatloo), the MInIstry also took " monthl In preparlnl "Review" and 
"Delay Statement". 

3.9 The Committee are distressed to note that the Annual Report of the 
University for the year 1995-96 which was required to be laid together with 
the Audited Accounts by 31.12.1996 has been laid on the Table of the House 
separately on 9.12.1996 whereas the Audited Accounts for the said year 
have been laid on 20.7.1998 l.e., after a delay of about 18\ months. The 
Annual Report and Audited Accounts for the year 1996-97 too have been 
laid separately on 20.7.19::1& and 7.12.1998, I.e., after a delay of 6\ months 
and 11 months respectively. 
3.10 The Committee note with concern that the Annual Report and 
Audited Accounts of the University are being laid separately for the last 
many yean which is not in consonance with the ~  of the 
Committee made in para 3.5 of their First Report (Flf1.h Lok Sabha) 
wherein It has been categorically mentioned that the Annual Report and 
Audited Accounts should be laid together to enable the House to have a 
complete picture of the working of that body. The Committee reiterate th-e 
said recommendation for compliance by the North-Eastern Hill University 
and the Ministry of Human Resource Development (Department. of 
Education) in future:-

" •••••• the Committee are of the opinion that normally the Annual 
Reports and Audited Accounts of autonomous should be presented 



16 

to Parliament toaether to enable the Houe to have a complete 
picture of the worklna of that body. ThIs decision .hould nol be 
taken to Imply that laylna of reports and accounts could be delayed 
to any ienath of time. The Committee recommend that the Annual 
Reports toaether with the Audited Ac:countl and Audit Report 
thereon for a particular year should be laid on the Table wltbln 9 
months of the dose of the a"ountlDa year •••• " 

3.11 On IUUtlny of the reasons for delay, the Committee lind that the 
North-Eutern HW Unlvenlty did nol take tbnely action for appointment of 
auditors. The Committee feel that If the University had taken timely Rctlol! 
for appointment of audlton mucla of the delay could have been avoided'l 
Tbe Committee faD to undentand the 1001 time of 10 months taken by the 
auditors In audltlna the a"ountl. The Committee, therefore, observe that: 
after bandiDl over the documents to tbe audlton, the University .Iept over' 
the matter and did nol pursue with the audlton to complete the audit tarl'j 
Tbe Committee also faU to understand the unduly lonl period of 4 mont.hJ 
taken by the Mlnlstry In preparlna "Review" and ''Delay Statement". 

3.12 Tbe Committee are, bowever, happy to note that the Annual Report 
and Audited Accounts for the year 1997-98 have been laid on the rable of 
the House within the prescribed period of nine months after close of the 
a"Ountlna year, I.e., on 2-1.11.1998. The Committee also note that the 
University has computerised their accou.ulliia system to speed up .tnd 
streamline the process of prepantlon and lInailsation of accounts so as to 
lay tbem within tbe prescribed period. The Committee recommend that the 
MInistry of Human Resource Dp.velopment (Department of Education) lD 
consultation with the University should chalk out a detailed time bound 
prognmme for all the stales Involved In ftnaUsatioD of the accounts right 
from tbe stage of action for appointment of Audlton, compUatloD of 
accouDts, auditing of accounts by Auditors, translation and printing of the 
documents, approval of the documents from the Executive Committee of the 
University,.dJnl It to the MInistry, preparlna "Review" and lIeUln1 
autbenticatioD tilllfhe documents from the Minister concerDed aDd nnally 
laylna them on the Table of the House so as to avoid aDy delay In future. 
The Committee -desire that the programme 10 framed must be foUowed lD 
letter aDd spirit both In the Ministry of Human Resource Develupment 
(Department of EducatloD) and in the University by their senior omcers to 
ensure timely laying of the Annual Reports and Audited AccouDts of the 
University on tbe Table of the House. 



CHAPTER IV 

Delay in laying audited accounts of the Central Tibetan Schools 
~ New Delhi for the year 1994·95 

The Audited Accounts of the Central Tibetan Schools Administration, 
New Delhi for the year 1994-95 were laid together with Delay Statement 
on the Table of Lok Sabha on 3.3.1997. As per rer.ommendation of the 
Committee on Papers Laid on the Table contained in para 3.5 of their 
First Report (Fifth Lok Sabha), the said documents were to be laid within 
nine months of the close of the accounting year i.e. by 31 December, 1995. 
Thus, the period of delay in laying the Audited Acoounts came to about 
14th months. 

4.2 The Annual Report for the year 1994·95 of Central Tibetan Schools 
Administration, New Delhi was laid on the Table of Lok Sabha on 
13.9.1996 with a delay of about 8\ months. 

4.3 In the statement laid along with the Audited Accounts for the year 
1994·95, the reasons for delay have been explained as under:-

"As per the recommendations of the Committee for laying of 
papers on the Table of the Lok Sabha, the Audited Accounts 
along with Audit Report for the year 1994·95 in respect of Central 
Tibetan School Administration were to be laid on the Table of Lok 
Sabha by 31st December, 1995. However, the Audited Accounts 
for the year 1994-95 could not be laid by 31st December, 1995 as 
the audit of annual accounts was not completed by the DGACR. 
The Audited Accourts & Audited Report for 1994·95 have since 
been received. These are not being laid on the Table of Lok 
Sabha. 

The chronological order of events in the course of audit of Annual 
Accounts and obtaining of Audit Certificate from C&AG is as follow:-

Request by Central Tibetan Schools 
Administration to C&AG for conducting 
Audit of Accounts for the Year 1994-95 

Audit conducted by the C&AG 

Draft Audit Report sent by C&AG to CTSA 
for verification of facts 

Draft Audit Report sent back to C&AG after 
verification of facts/figures by CTSA 

17 

25.7.1995 

22.1.1' :10 

8.4.1996 

17.4.1996 
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Final Audit Report sent by CclAG to Cl'SA 

(i) in English 29.6.1996 
.' (il) in Hindi 

• Submission of Audited Accounts and Audit 
Report to the Ministry by crSA 

0) in Eaalisb 
(il) in Hindi 

8.7.1996 
10.12.1996 

Submission of papeD for approval of Minilter 

Date of approval by Minilter 

13.12.1996 

4.1.1997 
~ 

Date of submission of copiea for 
authentication by Minister 13.2.1997 

14.2.1997 Authentication by Minister 

Receipt of authenticated papers from 
Minister in tbe Section 17.2.1997 

Submission of approved material for layinl in 
Lok Sabba 21.2.1997 

There bas, thus, been a delay in laying of these papers on the Table of 
the House. These are DOW being laid on tbe Table of Lok Sabba." 

4.4 The Ministry of Human Resource Development (Department of 
Education), who were asked to furnish clarification on certain points in 
this connection, furnished the same as under:-

POINTS 

1 

I. The dates when: 

(a) The Central Tibetan Schools 
Administration, New Delhi 
(CTSA) approached the audit 
authorities for appointment of 
auditoD for auditing their accounts 
for tbe year 1994-95 and wben 
were they appointed; 

REPLIES 

The Annual Accounts of crSA 
for the year 1993·94 were duly 
compiled and sent to the DGACR 
on ~  for conducting audit. 
For obtaining the Governments I 
sanction for entrustment of audit 
of crSA by C&AG, a proposal 
was initiated in Oct, 93. As this I 
required consultation with other 
Department in the Government as 
weD as C&AG, the sanction for a I 
period of five years from 1993-94 
to 1997·98 was conveyed on 
22·3·1995. 
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(b) the accounts of CI'SA were 
compiled and were ready for beinl 
handed over to auditOR; 

(c) the accounts were actually 
handed over to the auditoR; 
(d) the Annual Report for the 
year 1994-95 wu laid on the Table 
of Lok Sabha; 

(e) the audited accounts were not 
approved from the General Body/ 
ExecutivelF'manc:e Committee of 
CI'SA; 

(f) the Delay Statement wu 
prepared by the Ministry; and 
(I) the Annual Report and 
Audited Accounts of CI'SA for 
the last three years i.e. 1991-92, 
1992-93 and 1993-94 were laid in 
Parliament. 

Year In Lok Sabha 

19 

Annual Audited 
,Report Accounts 

23.2.93  23.2.93 

2 

The Annual Accounts of the 
CI'SA for the year 1994-95 were 
completed and ICnt to DGACR 
on 25.7.1995. 

13.9.1996 (As indicated in letter 
No. F. 4-9I96-UT.2 dated 29-5-
1997 from Ministry of Human 
Resource Development 
(Department of Education) 
The unaudited accounts of CI'SA 
for the year 1994-95 were 
approved by the Finance 
Committee in its meetinl held on 
8.12.1995 and the Governing Body 
in its meetinl held on 22.12.1995 
respectivel y . 
14.2.1997 

The date. of layinl the Annual 
Report and Audited Accounts of 
CI'SA for the last three years in 
Parliament are as under: 

In Rajya Sabha 

Annual Audited 
Report Accounts 

25.2.93 25.2.1993 1991·92 
1992·93 
1993-94 

22.2.94 22.2.94 4.3.94 4.3.1994 
16.5.95 3.9.96 

II. The latest position regarding 
fmalisation of the Annual Reports 
and Audited Accounta for the 
subsequent years i.e. 1995.96-and 
1996-97-- When these are 
expected to be laid on the Table 
of Lok Sabha? 

-Laid OD 12.5.1997 .t 20.5.1998. 
"Laid OD 20.7.1998. 

2.6.95 30.8.1996 

The latest position regarding 
finalisation of Annual Reports and 
Audited Accounta for the years 
1995·96 and 1996-97 is as under: 
Year 1995·96 

Annual Report for the year 
1995·96 duly approved by ~  
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III. The remedial measures taken 
or proposed to be taken both in 
the Ministry and the  CI'SA to 
ensure timely laying of the Annual 
Report & Audited Accounts 
within 9 months from the close of 
the accounting year in future. 

20 

2 

Committee and Govemin, Body 
has been received on ";l),2.1997 
and is being processed by the 
Ministry for laying in ParliaDlenl. 
Annual Accounts for the year 
1995-96 has been sent to pGACR 
requesting them for deputing team 
for conducting the audit of 
accounts on 28.6.1996. The lil!)d1 L. 
version of Annual Accounts for 
the year 1995-96 has been sent to 
DGACR on 19.8.1996. Audit by 
DGACR on 5.12.1996 and the 
draft audit report bas been 
received by the Cl'SA on 
10.3.1997. The replies on the draft 
report was sent on 10.3.1997 to 
DGACR. A reminder has also 
been sent on 26.3.1997 for giving • 
certificate but same is ,;till 
awaited. On receipt thereof, the 
same will be laid on the Tables 1n 
Both Houses of Parliament. 
Year 1996-97 

The Central schools for Tibefans 
have been asked by Cl'SA 10 

submit their annual accounts latest 
by 20.4.1997 and the mmpIlation 
is expected to be completed by 
30.6.1997. DGACR will then be 
requested to conduct audit for the 
year 1996-97. 

CTSA bas a time bound 
programme for timely o;"bmission 
of Annual Report tbat the Annual 
Account will be submitted to the 
DGACR latest by 30-6-1997. The 
matter would also be contlDuoush 
followed up witb DGACR for I 
taking up the Audit of tbe CTSA 
immediately so tbat tbese Auditedi 
Accounts along witb annual report 
duly approved by F.C. & G.B.lol 
CTSA are laid in botb the ~  
of Parliament witbin prescribedl Jf I 
9 months. . 



4.5 The matter was considered by the Committee on Papers LaId on the 
Table at their sitting held on 12 Marcb, 1999. 

4.6 The Committee note that the Audited Account. ot the Central Tibetan 
School Administration (CTSA), New Delb1 tOl' the year 1994-95 were laid on 
the Table or Lok Sabha on 3.3.1997 i.t. after a delay Of about 14 montlu 
while the Annual Report tor the same year had been laid on 13.9.1996 i.t. 
with a delay of about 8\ months after close of the relevant accounting year. 

4.7 The Committee also note that these documents for the earUer years 
I.e. 1991·91 and 1991·93 were also laid with delay of about 1 months for 
each year after dose of the respective accounting year. The Annual Report 
and Audited Accounts tor the year 1993·94 were laid separately with a delay 
of about 4\ months and 8 months respectively. 

4.8 The Committee further note that the Annual Report and Audited 
Accounts fOl' the subsequent year I.e. 1995·96 bave been laid also separately 
on 11.5.1997 and 10.5.1998 after a delay of 4\ montbs and 18\ months 
respectively. These document. for tbe year 1996-:17 bad also been laid on 
the Table ot the House on 10.7.1998 I.e. after a delay of about 6\ months. It 
Is regrettable that the documents for the year 1997·98 wbicb were due for 
laying on tbe Table of tbe House by 31.12.1998 have not so far been laid. 

4.9 From the Information furnIsbed by the Ministry or Human Resource 
Development (Department of Education), the Committee nnd tbat the 
accounts for the year 1994-95 were banded over by CTSA to auditors for 
auditing on 15.7.1997. However, the auditors took 6 months in commencing 
tbe audit and turther 5 montbs were taken by them in auditing and 
furnisblng tbe floal audit report to Central Tibetan Scbool Administration, 
New Delb1. The Committee cannot, therefore, belp expressing their 
displeasure over the perfunctory manner In wblcb tbe wbole matter relating 
to auditing ot account. bave been handled. 

4.10 The Committee also nod from the delay statement laid on tbe Table 
of tbe House that C&AG sent both EngUsb and Hindi versions of tbe final 
audit report to CTSA on 19.6.1996. However, the EngUsb version of the 
audit report was sent for laying by CTSA to the Ministry on 8.7.1996 
wbereas tbe Hindi version ot the same audit report was sent to them on 
10.12.1996 i.t. after about 5\ months ot the receipt of the accounts from 
C&AG. The Committee are of tbe view tbat sucb delays are Inexcusable and 
are not Justifiable on any account. The Committee would like to know the 
reasons wby CTSA took 5\ In sending tbe Hindi version of the audited 
accounts to the Ministry for laying them on the Table of tbe House. To 
avoid sucb delays In future, tbe Committee sugest that as far as 
practicable, the Hindi version of the document. should be prepared 
concurrently with the Engllsb version and after these are sent to press for 
printing watch must be kept over the progress made In tbls regard. 



22 

4.11 The Committee relfet to nole that after receipt of the accouat lD the, I 
MIDlstry on 10.12.1996, the MlDlstry took about 1 monthi lD aeUlDal 
authentication or the documents from their Mloister aod subsequently laylDal 
them on the Table of the House. Thil show. that the admInIstrative I 
MlDlstry han not paid due attentioa for laylDa the documents on the Table 
or the House. 
4.12 The Committee take a serioUi view or the facts illat the ADDUai 

Reports and Audited Accounts of the CTSA han been laid on the Table 01 
the House with delay and that too separately which II not lD COOSODaoce I 
with the recommendations made by the Committee III their yanoUi reportll 
presented to Lok Sabha from time to time. The Committee would, 
therefore, ute to relterale their recommendation made III para 3.5 of their 
First Report (Flftb Lok Sabha) for meticuioUi compliance by CTSA and the 
MIDlstry of Human Resource Deve10pmeat (Deparlment of EducaUon) fa 
future:-

"3.5 tbe Committee are of the opinion that normally the Almual 
Reporu " Audited Accounts of autonomous oraaDisatloos should be 
presented to Parliament tolether to enable the House to have I 
complele picture or the worldnl or that body. Tbil dedslon should 
not be taken to Imply that laylnl of reports and accounts could be 
delayed to any lenlth or time ••• " 

4.13 The Committee also need hardly polot out that such delay. deprive 
Members of ParUament of the timely information about the functionlol of 
the orlaolsation Uke CTSA wblch receives larle amouall of money out of 
the fuads voted by Parliament. The Annual Report and Audited Accounts of 
the organisation are the only media throup which the Members or 
ParUament can have an Idea of Its activities, poUdes aod performance and 
express their ylews at the time of votinl on Demands for Grants of the I 
concerned MIDistry. Thus, these reports lose their uUUty If these are nol 
laid before Parliament wblthlo the stipulated time. 
4.14 On the remedial measure taken or proposed to be taken botb In the' 

MInistry and the CTSA, It has been stated that the CTSA bas a time bound 
programme for timely laylol of the Annual Report and Audited Accounts 
on the Table of the House. In these drcUJDstances the Committee are bound 
to presume that the proll'amme is not belnl properly adhered to and the 
tblnlS are belnl aUowed to take Its own course. The Committee would like 
to know the so caUed prolramme and at what level the progress made al 
each stage of the finallsation of the documents is being monitored 10 the 
CTSA as weU in the administrative Ministry. In order to avoid recurrence 
or delay 10 laying Annual Reports and Audited Accounts or CTSA, the 
Committee recommend that a monltorlnl cell both In the MInistry or 
Human Resource Development (Department of Education) and eTSA 
should be created and a vilU should be kept by some senior officers. The 
Committee also recommend that analysls of the position of the ~  

should be made at each stale of the ftnallsation of the documents and all 
efforts should be made to completely wipe out the Inaction wherever found . 
so that these documents could be laid on tbe Table or the House within the 
prescribed period of nine months after close of the accountlnl year 10 
ruture. 



CHAPTER V 

Dtloy in laying Annual Rtport and Audittd Accounts ol/ndum Drugs and 
Pharmactuticills Limittd lor tht ytllT 1994·95 

The Indian Drugs &: Pharmaceuticals Limited (IDPL> was incorported in 
April, 1961 with the technical and financial assistanct of the then 
Government of the Union of Soviet Socialist Republic. IDPL also set up 
joint venture projects with the assistance of State Industrial Development 
Corporations in which it holds 51% of the equity share. 

5.2 The Annual Report and Audited Accounts of the Indian Drugs and 
Pharmaceuticals Ltd. for the year 1994-95 were laid on the Table of the 
House on 17.12.1996. In terms of recommendation of the Committee on 
Papers Laid on tbe Table contained in para 4.16 of their Second Report 
(Fifth Lok Sabba), tbe Annual Report and Audited Accounts of the IDPL 
for the said year should have been laid on the Table of the House by 31st 
December, 1995 i.t. within 9 months of the close of the accounting year. 
Thus, the delay in laying the Annual Report and Audited Accounts for the 
year 1994-95 came to about 12 months. 

5.3 In the delay statement laid alongwith the documents, the reasons for 
delay have been explained as under:-

"On account of delays in finalisation of the Audited Accounts, the 
Annual General Meeting of Indian Drugs and Pharmaceuticals Limited 
(IDPL) for the year 1994-95 could be held on the 9th September, 1996. 
The Report was received by the Government from IDPL in tbe second 
week of December, 1996. The report is being placed before the House 
at the earliest opportunity." 

5.4 The Ministry of Chemicals & Fertilizers (Department of Chemicals 
and Petrochemicals), who were requested to furnish information on certain 
more points in this regard, have furnished the same as under:-

I. 

POINTS 

1 

The dates when:-
(a> the IDPL approached the 

audit authority for 
appointment of auditors 
for auditing their accounts 
for the year 1994-95 and 
when were they appointed; 

23 

REPLIES 

2 

IDPL had written to the office of 
the CAG of India & to the 
Department of Company Affairs on 
2.3.1995 for appointment of 
auditors for auditing the accounts of 
IDPL for the year 1994·95. The 
auditors were appointed on 
10.4.1995. 



1 

(b) the accounts'of IDPL were 
compiled and were ready 
for being handed over to 
auditors; 

'., 

2 

The accounts of IDPL were 
compiled and checked & cleared by 
the Joint Statutory Auditors on 
25.9.1995 excluding the changes to 
be incorporated pending Board's 
decision on the transfer values to be 
adopted for the assets & liabilities 
of Madras' & MuzaHarpur Units 
which had been converted into 
wholly owned subsidiaries of IDPL 
w.e.f. 1.4.1994 under IDPL's 
Revival Package. The draft Annual 
Accounts, pending fmalisation of 
the transfer values of the assets & 
liabilities of the Madras and 
Muzaffarpur subsidiaries ~ put 
up to the Board for approval in the 
meeting held on 30th October, 
1995. The Board decided in this 
meeting about the transfer values to 
be adopted for assets and liabilities 
to be transferred to the wholly 
owned subsidiaries at Madras and 
Muzaffarpur w.e.f. 1.4.1994. 

The Board also desired to discuss 
the Annual Accounts in the next 
Board meeting fIXed for 15.11.1995. 

In the meeting held on 15.11.1995, 
the Board desired certain 
amendments and clarifications. 

After incorporating the changes due 
to the transfer of assets & liabilities 
of Madras and Muzaffarpur to the 
wholly owned subsidiaries, the draft 
accounts were submitted to the 
Board in its meeting held on 
23.1.1996 but could not be 
discuSSC".d by the Board due to 
paucity of time. 

In the meantime, the AGM 
technically was held on 29.12.1995 
and after consideration of the 
performance review, the meeting 
was adjourned and the audited 
accounts were not adopted. 



1 

(c) the KCOunta were actually 
banded over to the auditon; 

(d) tbe auditing of accounta 
commenced by tbe auditon 
and the time taken in it; 

(e) the Annual Report was 
finalised; 

(f) tbe Annual Report and 
audited accounta were got 
approved from the 
General BodyExecutivo' 
Finance Committee of the 
IDPL; 

2 
Subsequently the matter was 
discussed on 1.2.1996. Based on the 
discussion, further changes were 
carried out in the accounta. 
The Accounta were finally 
submitted to the Board in ita 
meeting held on 9.2.1996 and were 
discussed and approved by the 
Board. 
The ac:c:ounta were liven to the 
Joint Statutory Auditon on 
12.2.1996. 
The draft Audit Report was 
prepared by both the Joint 
Statutory Auditors OD 17.2.1996. 
However, the Hyderabad based 
JOiDt Statutory Auditor desired to 
consult bis partner at Hyderabad to 
finalise the report. 
To expedite the matter, IDPL bad 
deputed one of our officers to 
Hyderabad on 26.2.1996 wbo 
brought the draft Audit Report 
from Hyderabad based Auditor and 
banded it over to tbe Delbi based 
Auditor on 2.3.1996. 
In a meeting beld in the office of 
the Member Audit Board OD 
12.3.1996, the Delhi based Auditor 
informed that the draft Audit 
Report originally prepared by him 
aloDgwitb the Hyderabad based 
JOiDt Auditor bad been materially 
cbanged by the Hyderabad based 
auditor and that tbe Report would 
be finalised after discussions witb 
tbe Hyderabad based Auditors. 
A meeting of the Joint Auditors 
were therefore, arranged in Delhi 
011 18.3.1996 
The Accounts were signed and tbe 
Audit Report fmalised on 
18.3.1996. 
The Accounts and the Audit Report 
were submitted to the Office of the 
Member Audit Board OD 19.3.1996. 
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(g) the Annual Report and audited 
accounts are taken up for 
translation and printing and the 
time taken in it; 

(h) the finalised Annual Report 
and audited accounts in both 
~  and English versions 
were sent to the Ministry for 
being laid in Parliament; 

(i) the Delay Statement and 
Review were prepared by the 
Ministry; 

(j) the Annual Report and Audited 
Accounts alongwith Review and 
Delay Statement were got 
authenticated from the Minister; 
and 

26 

2 

The Government Audit party 
visited the IDPL, Corporate Office 
from 2.4.1996 to 12.4.1996 and 
issued Half Margins for which the 
replies were submitted to their 
office on 6.5.1996. 

The Provisional comments were 
issued by the Government audit on 
15.5.1996 and replies were 
submitted on 21.5.1996. 

Additional InformatioD'Usuranc:e5, 
as discussed in the meeting were 
also given on 17.6.1996 and 
18.6.1996. Some assurances 
required by them on the comments 
received from the Principal Director 
of Commercial Audit, Hyderabad 
on the Accounts of Hyderabad 
Unit, on the Accounts of Rishikesh 
Unit and Marketin, Division were 
submitted to them on 6.7.1996 and 
on 12.7.1996. The fmal comments 
of the utAG of India were 
releued on 28.8.1996. The Annual 
General Meeting (Adj.) was held 
on 9th September, 1996. 
The Annual Report was Jiven for 
printing on 18.9.1996. The final 
printed Annual Report was received 
from Printer on 9.12.1996. 
The Annual Report was sent to the 
Ministry on 9.12.96. 

The Government review on the 
working of IDPL for 1994-95 and 
delay statement were prepared by 
the Department on 9.12.1996. 
The Annual Report, the review and 
the delay statement were got 
authenticated by the Minister of 
State (Cbemic:als and Fertilisers) on 
13.12.96. 
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(k) the Annual Report and audited 
accounts of IDPL for the last 
three years i.e. 1991-92, 1992-93 
and 1993-94, were laid in 
Parliament. 

27 

2 

The Annual Reports and Audited 
Accounts of IDPL for the last three 
years were laid on the Tables of the 
Lok Sabba and Rajya Sabha as 
detailed below:-

S.No. Annual Report 
of the year 

Date on which laid on the Tables of 

1. 1991-92 
2. 1992-93 
3. 1993-94 

II. The latest position regarding 
finalisation of the Annual 
Report(s) and audited accounts 
for the subsequent year(s) 
1995-96 &. 1996-97. When these 
are expected to be laid on the 
Table of Lok Sabha? 

III. The remedial measures taken 
or proposed to be taken both 
in the Ministry and the IDPL 
to ensure timely laying of the 
Annual Report and audited 
accounts within the prescribed 
period of nine months frObl the 
close of the ~ .  year in 
future. 

Lok Sabha 

09.12.1993 
11.05.1994 
29.05.1995 

Rajya Sabha 

09.12.1993 
12.05.1994 
02.06.1995 

Annual Accounts of IDPL for the 
year 1995-96 were checked &. 
cleared by the Statutory Auditor on 
20.1.1997. The accounts were 
circulated to the Board of Directors 
on 27.1.1997. The accounts were 
adopted by the Board of Directors 
on 13 &. 14.2.1997. The accounts 
for the year 1995-96 are expected to 
be laid in Parliament in the month 
of August, 1997. 
The accounts for the year 1996-97 
are expected to be completed in the 
month of September, 1997 and 
expected to be laid in Parliament in 
the month of December, 1997. 

As per past practice, Joint Statutory 
Auditors were appointed for the 
finalisation of the accounts of 
IDPL. One Statutory Auditor was 
Delhi based and another was 
Hyderabad based. This took 
considerable time in finalisation of 
the audit of the accounts. In view of 
this problem, the Company 
approached the office of the 
C &. AG Office of the Department 
of Company Affairs for appointing 
only One Principal Auditors. This 
request has been acceded to from 
the year 1995-96 onwards. 



1 

28 

2 

Tbe Compaay bu prepared tbe 
proarlDllDe for fin.li_tioa of 
accouall of mPL for 1996-91 witb 
data for completioD of the various 
worD iavolved ia dOliq of tbe 
ICCOUDU. All the anita have beeD 
adviIed to adhere to the data u 
Jivea ia prolfUDlDC ud proll'cu ia 
beiDa doaeIy moaitoRd. 
We Ilope that we would be able to 
fiaaIiIe abc accouaCi wilhia abc 
pracribed time II iadic:aled .bove 
fnMa the ,ear 1996-91 Oftanla. 

S.S TIle COIIUDIu.e .. IIaat AlIa_ hport .... A ....... ACCHati at 
....... Dnp ............. 1kaII l,lpMeli (lDPL) '01' .... ,.. 1tM-f5 
wbleb wen required Ie be .... OD abe T.bIe tl Lok s.bIaa b, 31.11.1"5 
baYe IldaaU, ..... laid OIl tile T.bIe oa 17.12.1'" ~. after ..... , 01 
.bout ~ moadaJ oyer ud aboY. tile ~ ,...... vi ... aoadaJ 
after ca.e vi tile ... peedv. accoudaa 1eu. 
5.6 TIle CollUlllttee ,..... Ie .... lUi abe Aual Report ... Aadl'" 
Accouatl of mPL for the ,ean 1991-92 to 1993-94 baYe IMeD lIId OR the 
Table abo with .... y raDIiIII frOlll 5 mo.tIII 10 11 mOD •• 1beIe 
doc:umeau for tile year 1,"-" were laid OD lI.1." after • dc1a, vi about 
l' 1D0athl. 1'beIe doc:amea .. lOr the yean ~  aa4 1'''·'' wbIdl were 
due for "ylal OD the T.ble of the House b, 31.12.1991 ud 31.11.1"1 
... pectlvely, bave aot beea .... 10 far. 

S.7 The C .... ttee Dote abat the d.lay .. lay.... the doeIuDea .. OD the 
Table vi the House for the 1ear 1994-95 bu beea lUlaIy ... to "te 
submlssloa vi compUed accoua.. 10 audlton, ..... e time tall_ by the 
auditors la audillDl tlle accouats aad uareuoaable time take. la traDllatioD 
aDd prladq vi the AnDual Report aDd Audited ACCOUDts. 

S.8 Tbe Committee DOle that after compUatloa vi accoaats by the mPL 
oa 15.11.1995, these were .... ded over to audlton OD 12.2.1996, i.t., after • 
deJay of about 4-t;J moatlaa. 4-% aODlhI were lakea by the Covenalal 
Board of mPL Ia takA .. cerUlla dedIIoas, ... ~  approYai to the 
accouats aDd nnal.y baDdiDa oyer the accouats to lolat Statuto.., A .. lton. 

S.9 The COllllDltt. further DOle that the doc:umea" were approyed by the 
A.C.M. oa 9.'.1996 but tbele were ftnaDy lot prloted oa '.11.1996 thus 
taklaJ about 3 mODths la traDSlatioa aud prlntlDa, Dowlaa fuDy weD that 
tbese doc:waeats have already beeD overdue for laylal 011 the Table of tbe 
HoUM. The Committee are, lbeRfoR, cODitraiDed to observe tbat a casual 
approach bas beea made by the IDPL Ia noaH..... theM dOC:Wlleats. Tbe 
MIDIstry of Chemicals aDd Fertlllzen (DepU. of Cllellllcall au. 
Petroc:bemlcals) bave also not tallen due care In the lDatter. The Committee 
feel that bad the Mlalstry pal .. due aUentioll, much of the delay could have 
been reduced. 



S.10 11ae COIIUDIttee feel daM ..... ch·.'nl oat of time bound 
JtI'OII'IUD-Ity IDPL fer fta ..... tIoII of docamata from 1996-97 oawarcla 
with .... of C_pletloa of the ..... work In\'ohed In nDIIIIlnl the 
-...... ... tile Mcamentl for tile ,.... 1"'-'1, lW7-" uuI 1991-99 bave 
IIOt beta .... oa the T.bIe of abe B __ IO far. n.e Committee would Uke to 
bow ala. detailed tJme bound JII'OP'UIIIIe 10 prepared In tbII rqard and 
wbetller die work .... beea .... 1ICCOI"dInaIJ. 11ae Committee woald also 
like to u.w from abe MInIItrJ ., Cbemkala aDd I'erdIIun the ltepl tabD 
,.. .. ,... ... die wa&dI kept .... ......., CMlr ...... 10 • ..w recurreace of 
.... ~ .. fIItan. 

5.11 on. C_ .......... appnclllte .... jNd' ...... forward for 
.... .., dIat ....... at tile .... ., •• _  • ., ......... ~ to 
..... , ~ sa.a.tarJ AadIIen .... 1MInI .... W ~ CAAG for the 
.......... oIlbe am-nll ., mPL 0.. 5aatIdo..,. AudIIGr w .. DeJb1 based 
ad ......... ..,....... ...... 1'l1li ... couW.abII dine In completlq 
tile ... ., -.:n te. 'I'M Com ........... note dial tile request of mPL for 
appo ..... ..., _ ........ Allditer ......... accecIM 10 b, UAG but 
abe ..... daD ..... IIIlpro_. 

S.12 1"he Cam·"_ ............. tIlat .... MIIIII&rJ of Cbemkall and 
'.UN. • (DepU. of Cbeaalcal ..... ~  .. COIIIaltatJoa wltb the 
....... DnII .... PUnaaceatkalr LtL rboaJd cbaIk out • detailed time 
boaDd pI"OIJ"aDUIIe for all the ltales Invol_ III fl.nallsaUoa of the 
...... tr, rIP' from the compUaUoa of accoaatr apto the faylDl of the 
deeamentl oa the T.bIe of the Boase. 'Be Committee may also be made 
.ware of the time bowad pJ'Oll'AllllH 10 prepared. ne Committee luuest 
that some sealor oftken both III the MlaiatI'J of Claemk:ala aad FertDlzerl 
and the mPL should be aa!ped the Job .. ov .... the prop-esa made at 
each ..... and rbould tab all poIIlbJe IIepI .. prneat recurrence of delay 
III fa,., the dOCWDeDU OD the Table ., the Boue fa future. 



CHAPTER VI 

Delay ill lAy;ng A",,1UIl Report tuUl Audited AccolUlt.J 0/ B,oadcIut 
Engineering Corasuluws lradUJ Umiled, Noillil /0' the Yetii' 1995·96 

The Annual Report ud Audited Accountl of Broadcut Enaineerinl 
Cooaultantl India Limited, Noida for the year 1995-96 were laid on the 
Table of the House on 20.11.1997. In tel'JDJ of the recommendation of the 
Committee contained in para 4.16 of their Second Report (Fifth Lok 
Sabha), the Annual Report ud Audited Accountl of Broadcast 
Enaineerinl Cooaultantl India Limited for the said year should have been 
laid on the Table of the House by 31 December, 1996, i.e. within 9 months 
of the close of the accountina year. Thus, the delay in layinl the Annual 
Report and Audited Accountl came to about 11 months. 

6.2 In the delay statement laid alonpith the documents, the reasons for 
delay have been explained as under:-

"The Annual Report and the Accounts and Audit Report thel\OD of 
Broadcast Engineering Consultants India Limited, Noida were 
approved by the Executive Council and General Body of the BECIL 
in the meetin, held 00 18th September, 1996. After the approval of 
these reports, it took lOme time to act these traoalated and printed 
bilingually. Hence, the delay in laying these documents in the 
Parliament ... 

6.3 The Ministry of Information and Broadcasting who were requested 
to furnish information on some more points, have furnished the same as 
under:-

POINTS REPLIES 

1 2 

I. Please state the dates wheo:-
(a) The Broadcast Engineering Approached the audit authority on-: 

Consultants India Limited, 30.08.95. 
Noida approached the audit The Auditors were appointed 00: 
authority for appointment of 07.02.1996. 
auditors for auditing their 
accounts for the year 1995-96 
and when were they 
appointed; 

(b) The accounts of Broadcast Accounts were ready by 30.04.96. 
Engineering consultants India 
Limited, Noida were compiled 
and were ready for being 
handed over to auditors; 

30 
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(c) Tbe Accouatl were ldually 
bauded over to the auditon; 

(d) The luditin, of lCCOunti 
commeaced by the auditors aod 
the time taken in it; 

31 

2 

WriUCD to the Auditors for auditiD, 
on: 07.05.96 

Audit Started on: 10.07.96 
Completed on: 12.09.96 

(e) The ADDual Report wu Annual Report finalised on: 
finaliled; 13.09:96 

(f) The Annual Report and audited AGM approved the lCCOunti on: 
acc:ountl were JOt approved 20.09.96 
from the AGMlGeneral Body/ 
ExecutiveIFinancc Committee 
of the BroadcUt EopneeriD, 
Couultantl India Limited, 
Noida; 

(,) The Annual Report and Printin, completed OD: 24.12.96 
Audited Accountl were taken 
up for tranalation and priDtiD, 
and the time taken in it; 

(b) The finalised Annual Report Sent to tbe Ministry 00: 6.1.97 
and Audited Accountl in botb 
Hindi and EnJlisb versiona 
were ICnt to the Ministry for 
bein, laid in Parliament; 

(i) The Delay Statement and 8.8.1997 
Review were prepared by tbe 
Ministry; 

(j) The Annual Report and 22.8.1997 
Audited Accounts aloopitb 
Review and Delay Statement 
were ,ot autbenticated from tbe 
Minister; and 

II. The latest positioo re,arding As scbeduled the copies are ready 
fanalisation of the ADDual to be laid 00 the Table of Lok 
Report and Audited Accountl Sabba during tbe next session. 
for the subsequent year 1996-
97. Wben tbese are expected to 
be laid on tbe Table of Lok 
Sabba? 
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1 2 

m. The remedial meuurea taken Beina the fint year of incorporation 
or propoecd to be takeD both the ICCOUDta for 1995-96 wer. 
m the MiDistry and the banded over to the MiDillry On 
Broadcut Enpaeerina 6.1.97 and for the yeu 1996-97 the 
ConaultaDta India Limited to accounta ue ready for layina on the 
enaure timely layin, of the Table of tbe Lok SabhalRajy. 
Annual Reports and Audited $abha. 
Accounts within the prescribed 
period of nine month. &om thc 
close of the accountin, ycu(.), m future. 

6." The Ministry of Information and Broadcutina, who wcre requClted 
to fumiab further information oa lOme more pointa uWna out of the 
information Jiven by them eulier, have furnished the samc a under:-

POINTS REPLIES 

(i) Pleuc mention the specific 
dates when the translation 
work was taken up and whcn it 
wa complcted; and 

(ii) Plcuc also specify thc dates 
whcn the printina work was 
handed over to the printer and 
when tbe printed copies wcre 
received &om thc printcrs. 

Report JiVCD for 
trlDSlatioD 
Received 

01.10.1996 
03.11.1996 

Tcndcr Enquiry sent for 
printina 00 06.11.1996 
Lut date for receipt of 
bids wa 15.11.1996 
Order placed for printin, 
on 18.11.1996 
(copy of thc ordcr cDclosed) 
Printed rcport was received 00 
24.12.1996 

6.S one matt .. was considered by the Committee on Papen LaId on the 
Table at their .ttlna held GO 12 March, 1999. 

6.6 The Committee note that the year 1995-96 was the first year for 
Broadcut En .... eertn. Con.ultautl India Limited (BECn.), Nolda for layin, 
their Annual Report and Audited Accounts. These documents for the said 
year were laid on the Table of Lok Sabba on 10.11.1997 i.t. after a delay of 
about 11 months after the prescribed period of DIne menths from the close 
of the accountlill year. These documents for the subsequent yeu 1996-97 
were laid also with delay of about 5 months i.t. on 8.6.1998. 

6.7 The Committee note that the Broadcast Engineering Consultants india 
Limited banded over the accounts for the year 1995-96 to auditors on 7.5. 
1996 but the auditors commenced audltln, of accounts on 10.7.1996 i.t. 
after two months of handina over the documents to them. The Committee 
abo DOte that after approval of the documents from Ita Executive CouDeD 
and General Body, one month was taken In translation and another two 
monlhs in prlntlD, of the documents. The Committee further Dote that 
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tenders for printing the documents were invited by the BECn. only after 
the translation work was over whereas these could have been Invited much 
in advance so that the documents could be given for printing immediately 
after the translation in order to avoid delay. The Committee hope that 
BECIL would take care of such avoidable delay on this account in future. 

6.8 The Committee find from the Information furnisbed by the Ministry 
that after receipt of the documents in the Ministry on 6.11.1997 the 
Ministry took 7 months in preparing "review" and "delay statement". Tbe 
Committee are unhappy to note over the lackadaisical state of affairs shown 
by the Ministry of Information and Broadcasting in preparing "review" 
and "delay statement". The Committee desire that the Ministry on their 
part sbould ensure that no delay Is caused after receipt of tbe documents in 
preparing "review" and "delay statement", if any, for being laid on the 
Table of Lok Sabha in future. 

6.9 The Committee are, however, happy to note that the Annual Report 
and Audited Accounts of BECIL for the year 1997-98 have been laid on the 
Table of the House on . ~  i.e. within prescribed period of nine 
months after close of the accounting year. The Committee hopes that this 
trend would be sustained and all efforts would be made to lay the 
~  of BECIL, Noida within nine months after close of the 
accounting year in future. To achieve the desired results, the Committee 
recommend that Ministry of Information and Broadcasting In consultation 
with the BECn., Noida might draw up a time-bound schedule indicating 
eacb stage of finalisation of Annual Report and Audited Accounts and watch 
its adherence so that Annual Reports and Audited Accounts of BECIL are 
laid on the Table of Lok Sabha by 31st December every year. 

NEW DELHI; 

29 November, 2000 

8 Agrahayana, 1922 (Saka) 

PRABHATSAMANTRAY 
Chairman, 

Committee on Papers Laid on the Table. 



APPENDIX 

Summary or RecommendationsiObiervatlOlU contalDed In tile Report 

SI. Reference to Summary of Recommendationa/Observations 
No. Para No. of the I. 

Report 

1.6 

1.7 

1.8 

The Committee note that the Annual Report of thel 
Vishva Bharati, Shantiniketan for the year 1994-951 
was laid on the Table of Lot Sabha on 20.12.1996: 
i.e., after a delay of about lllh months while the! 
audited accounts for the same year ~  I aid I 
separately after a delay of 8 mODths, i.t. on 9.9.1996'1 • 

The Committee regret to note that the delay inl 
laying the Annual Report occurred mainly at the I 
stages of finalisation of Annual Report, gettin, itl 
approved from the CourtlExecutive Council of thel 
University and thereafter placing the same on thel 
Table of Lot Sabha and the factors responsible fori 
delay in laying the Audited Accounts were (i) thel 
abnormal delay in furnishing replies to audit querietl 
by the University; (ii) placing the audited documenl4 
before the Executive Council and court of thel 
University for its approval; and (iii) long time take .. 
by the Ministry in laying the documents on the Tablel 
of the House. The Committee observe that had thel 
University made concerted efforts, these delays couldl 
be avoided. 

The Committee are unhappy to note that the 
Annual Reports and Audited Accounts of thel 
University for the earlier years i.t. from 1991-92 tol 
1993-94 have also been laid separately that too with II 
delay ranging from 4 to 8 months. These documenllj 
for the subsequent years i.t. 1995-96 and 1996-97 had 
also been laid separately and after a delay ~ 

from 41h to 7 months and these documents for the i 
year 1997-98 which were required to be laid on the, 
Table of the House by 31.12.1998 have not so far I 
been laid. 
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1.9 

1.10 

3S 

Summary of Recommendations/Observations 

The Committee are unhappy to note that the 
Miailtry of Human Resource Development 
(Deputment of Education) laid the Annual Report 
and Audited Accounts of the University on the Table 
of the House separately inspitc of their clear 
recommendations in this regard made in para 3.S of 
their First Report (Fifth Lok Sabba) wberein it bas 
been categorically stated tbat the Annual Reports 
and Audited Accounts should be laid together. The 
Committee also do not find an occasion when the 
Ministry of Human Resource Development 
(Department of Education) bas asked the University 
to submit tbese documents togetber. The Committee, 
therefore, reiterate the relevant extracts of their said 
recommendation for future compliance: 

"The Committee arc of tbe opinion tbat 
normally the Annual Reports and Audited 
Accounts of autonomous organisations should 
be presented to Parliament togetber to enable 
the House to have a complete picture of the 
working of that body. This decision sbould not 
be taken to imply that laying of reports and 
accounts could be delayed to any length of 
time. The Committee recommend that the 
Annual Report togetber witb tbe audited 
accounts and audit report thereon for a 
particular year should be laid on tbe Table 
witbin 9 months of the close of tbe accounting 
year." 

The Committee suggest the Ministry of Human 
Resource Development (Department of Education) 
to follow tbeir aforesaid recommendation in letter 
and spirit. 

The Committee also note tbat the University is 
being requested to formulate a time-bound 
programme for timely submission of Annual Reports 
and Audited Accounts in future and not to make 
departures from the recommendations of the 
Committee and stipulated time frame. The 
Committee would like to know from the Ministry the 
programme so chalked out for finalising the 
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1.11 

2.6 

2.7 

documents by the University and the steps taken to 
follow that programme. The Committee would also 
like to know from the Ministry the steps taken by 
them to lay together the Annual Reports and 
Audited Accounts on the Table of the House to 
enable the House to have a complete picture of the 
amount spent, activities undertaken and performance 
of the University. The Committee feel that the 
Ministry of Human Resource Development 
(Department of Education) should be more vigilant 
and monitor the progress ma(1e at each st2ge of the 
time-bound programme so framed to avoid delays. 

The Committee further recommend that some sort 
of concurrent audit system must be introduced in the 
University so that the auditors could be furnished 
accounts complete in all respects and the audit 
objections might be raised to the minimum and in 
case of audit objections, if any, the same must be 
resolved promptly and audit authorities must be 
pursued for early completion of audit and furnishing 
the audit report thereon. After finalisation of the 
documents the meeting of the Executive CounciV 
Court of the University should be convened as early 
as possible so that the Annual Reports and Audited 
Accounts could be sent to Ministry in time for laying 
them on the Table of the House well within the 
prescribed period of nine months from the close of 
the accounting year. 

The Committee note that the Annual Reports andl 
Audited Accounts of Central Wakf council'l 
New Delhi, for the year 1994-95 which were required 
to be laid on the Table of the HoUse by 31.12.1995 
were actually laid on 15 May, 1997, i.e., after a delay 
of about 161h months over and above the permitted 
period of nine months after close of the accounting 
year. 

The Committee note that the main reason for delay 
was due to lack of decision between the Director 
General of Audit and the Council and the 
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2.8 

2.9 

Ministry of Welfare (Wakf Division) over the format 
prescribed under Rule 13 of the Central Wakf 
Council Rules, 1995 reflecting the financial position 
of the Council. The DGACR insisted that the 
accounts of the Council should be submitted in a 
revised format and the Council as well as the 
Ministry took a stand that the accounts could be 
prepared as per the format prescribed by the Central 
Government vide Rule 13 of Central Wakf Council 
Rules, 1965 till these are revised. The Committee 
observe that there has been a lack of seriousness 
which took more than 7 months to clear the impasse 
and to convince the Director General of Audit, 
Central Revenue to accept the accounts in the old 
format till the relevant rules are revised. The 
Committee presume that the matter was tried to be 
sorted out through protracted correspondence 
whereas the position could have been better handled 
through personal contacts1neetings. The Committee 
recommed that in future, such matters should be 
taken up and decided at the higher levels in the 
Ministry and the Board so as to save the time and 
ensure that the Annual Reports and Audited 
Accounts are laid on the Table of the House within 
the prescribed period. 

The Committee find that the Annual Accounts 
were handed over to the Auditors on 31.1.1996 but 
the auditing of accounts commenced after one month, 
i.e., on 27.2.1996 and thereafter 4 months were taken 
in furnishing final Audit Report, i.e., on 5.7.1996. 
The Committee recommend in such cases that the 
administrative Ministry should hold meetings with the 
senior audit autho:'"ities to cut down such delays in 
future. 

The Committee further note that after receipt of 
the Annual Reports and Audited Accounts from the 
Council on 9.8.1996 and knowing fully well that the 
documents have already been over delayed for 
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2.10 

2.11 

being laid on the Table of the House, the Ministry of 
Welfare (Wakf Division) took about 9 months in 
preparing "Review", and "Delay Statement" and 
getting the documents authenticated from their 
Minister. The Committee are, therefore, bound to 
presume that the Ministry of Welfare and the Wakf 
CounCil did not pay due attention and seriousness to 
the matter, it deserved. The Committee are of the 
opinion that this was the avoidable delay and was 
unnecessarily prolonged. The Committee recommend 
to fix responsibility on the dealing official in the 
Ministry and take punitive action to avoid such 
deliberate delays. 

The Committee are distressed to note that the 
documents for the year 1995-96 and 1996-97 which 
were required to be laid on the Table by 31.12.1996 
and 31.12.1997 have been laid on the Table on 
14.7.1998, i.e., after a delay of about 181/ 2 months 
and 61/ 2 months respectively. These documents for 
the year 1997-98 which were due for laying on the 
Table of the House latest by 31.12.1998 have not so 
far been laid in spite of the assurance given by the 
Ministry that in future the documents will be laid 
within the stipulated time. 

To avoid any delay in laying the documents on the 
Table of the House, the Committee recommend that 
the Ministry of Welfare (Wakf Division) in 
consultation with the Council must draw up a time-
bound programme for the stages involved in 
finalisation of the accounts. The Committee suggtsts 
that concurrent audit may also be introduced in the 
Waif Council so that the documents might be handed 
over to the auditors complete in all respects so as to 
avoid too many audit objections. The Committee also 
recommend that once the documents are handed over 
to auditors, they should be persuaded for an early 
auditing. To look after all these works, the 
Committee recommend that very senior officers both 
in the CounCil and the Ministry should be assigned 
the work relating to finalisation of the documents to 
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3.6 

3.7 

3.8 

avoid unreuonable delay. The Committee hope that 
henceforth the Ministry of Welfare (Watf Division) 
ad the Central Wakf C.uncil would be more 
watchful ad take all possible steps to lay the 
documentl on the Table of the House within the 
stipulated period of nine months after close of the 
accounting year. 

The Committee note that the Audited Accounts of 
North Eastern Hill University, ShiUon& for the year 
1994-95 were laid on the Table of Lok Sabba on 
12.5.1997, I.e., after a delay of about 16 months 
wbereas tbe Annual Report for the same year was 
laid separately on 18.2.1996 i.e. witb a delay of about 
1 % months, after the prescribed period of nine 
months after close of tbe accounting year. This was 
contrary to tbe recommendation of the Committee to 
place before tbe Parliament the Annual Reports and 
Audited Accounts together. 

The Committee note tbat the University compiled 
tbeir accounts as late as on 11.9.1995 i.r:. after S% 
months from the close of the accounting year as 
against the prescribed period of three months 
recommended by the Committee and thereafter 
initiated action for appointment of auditors. After 
about 4 months of initiation in tbe matter, tbe 
auditors were appointed by C&:AG on 17.1.1996. The 
auditors also took more than 10 months in auditing 
the accounts of tbe University. 

The Committee are unbappy to see that the delay 
took place at aU the stages i.e. appointment of 
auditors, compilation of accounts and auditing of 
accounts by the auditors. 

Tbe Committee also note tbat the Audit Report 
was despatcbed by the Accountant General (Audit) 
to North Eastern Hill University on 27.8.1996. 
Thereafter tbe University got approval on tbe audited 
accounts from its Finance Committee and Executive 
Council on 7.12.1996 taking about 
3 montbs. The Committee furtber note tbat after 
receipt of these documents in the Ministry of Human 
Resource Development (Department of Education), 
the Ministry also took 4 months in preparing 
"Review" and "Delay Statement". 
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3.9 The Committee are distressed to note that the 
Annual Report of the University for the year 1995-96 
which was required to be laid together with the 
Audited Accounts by 31.12.1996 has been laid on the 
Table of the House separately on 9.12.1996 whereas 
the Audited Accounts for the said year have been 
laid on 20.7.1998, i.t., after a delay of about 
181/ 2 months. The Annual Report and Audited 
Accounts for the year 1996-97 too have been laid 
separately on 20.7.1998 and 7.12.1998, i.t., after a 
delay of 61/2 months & 11 months respectively. 

The Committee note with concern that the Annua1 
Report and Audited Accounts of the University are 
being laid separately for the last many years which is 
not in consonance with the recommendation of the 
Committee made in para 3.5 of their First Report 
(Fifth Lok Sabha) wherein it has been categorically 
mentioned that the Annual Report and Audited 
Accounts should be laid together to enable the House 
to have a complete picture of the working of that 
body. The Committee reiterate the said 
recommendation for compliance by the North 
Eastern Hill University and the Ministry of Human 
Resource Development (Department of Education) 
in future: 

" ........ the Committee are of the opinion that 
normally the Annual Reports and Audited 
Accounts of autonomous should be presented 
to Parliament together to enable the House 
to have a complete picture of the working of 
that body. This decision should not be taken 
to imply that laying of reports and accounts 
could be delayed to any length of time. The 
Committee recommend that the Annuall 
Reports together with the Audited Accounts l 

and Audit Report thereon for a particular 
year should be laid on the Table within 
9 months of the close of the accounting 
year........ i 
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On scrutiny of the reasons for delay, the 
Committee find that the North-Eastern Hill 
University did not take timely action for appointment 
of auditors. The Committee feel that if the University 
had taken timely action for appointment of auditors 
much of the delay could have been avoided. The 
Committee fail to understand the long time of 
10 months taken by the auditors in auditing the 
accounts. The Committee, therefore, observe that 
after handing over the documents to the auditors, tl:.e 
University slept over the matter and did not pursue 
with the auditors to complete the audit early. The 
Committee also fail to understand the unduly long 
period of " months taken by the Ministry in 
preparing "Review" and "Delay Statement". 

The Committee are, however, happy to note that 
the Annual Report and Audited Accounts for the 
year 1997-98 have been laid on the Table of the 
House within the prescribed period of nine months 
after close of the accounting year, i.e., on 21.12.1998. 
The Committee also note that the University has 
computerised their accounting system to speed up 
and streamline the process of preparation and 
finalisation of accounts so as to lay them within the 
prescribed period. The Committee recommend that 
the Ministry of Human Resource Development 
(Department of Education) in consultation with the 
University should chalk out a detailed time bound 
programme for all the stages involved in finalisation 
of the accounts right from the stage of action for 
appointment of Auditors, compilation of accounts, 
auditing of accounts by Auditors, translation and 
printing of the documents, approval of the documents 
from the Executive Committee of the University, 
sending it to the Ministry. preparing "Review" and 
getting authentication of the documents from the 
Minister concerned and fmaUy laying them on the 
Table of the House so as to avoid any delay in 
future. The Committee desire that the programme so 
framed must be followed in letter and spirit both in 
the Ministry of Human Resource Development 
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4.6 

4.7 

4.8 

4.9 

(Department of Education) and in the yniversity by 
their senior officers to ensure timely laying of the 
Annual Reports and Audited Accounts of the 
University on the Table of the House. 
The Committee note that the Audited Accounts of 
the Central Tibetan School Administration (crSA) , 
New Delhi for the year 1994-95 were laid on the 
Table of Lok Sabha on 3.3.1997 i.e. after a delay of 
about 14 months while the Annual Report for the 
same year had been laid on 13.9.1996 i.e. with a 
delay of about 81/2 months after close of the relevant 
accounting year. 
The Committee also note that these documents for 
the earlier years i.e. 1991-92 and 1992-93 were also 
laid with delay of about 2 months for each year after 
close of the respective accounting year. The Annual 
Report and Audited Accounts for the year 1993-94 
~  laid separately with a delay of about 
41/2 months and 8 months respectively. 
The Committee further note that the Annual 
Report and Audited Accounts for the subsequent 
year i.e. 1995-96 have been laid also separately on 
12.5.1997 and 20.5.1998 after a delay of 41/2 months 
and 181/2 months respectively. These documents for 
the year 1996-97 had also been laid on the Table of 
the House on 20.7.1998 i.c. after a delay of about 
61/2 months. It is regrettable that the documents for 
the year 1997-98 which were due for laying on the 
Table of the House by 31.12.1998 have not so far 
been laid. 
From the information furnished by the Ministry of 
Human Resource Development (Department of 
Education), the Committee fmd that the accounts for 
the year 1994-95 were handed over by crSA to 
auditors for auditing on 25.7. 1995. However, the 
auditors took 6 months in commencing the audit and 
further 5 months were taken by them in auditing and 
furnishing the final audit report to Central Tibetan 
School Administration, New Delhi. The Committee 
cannot, therefore, help expressing their displeasure 
over the perfunctory manner in which the whole 
matter relating to auditing of accounts have beeD 
handled. 
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4.11 

4.12 

The Committee also find from the delay statement 
laid on the Table of the House that C&AG sent both 
English and Hindi versions of the fioal audit report to 
crsA on 29.6.1996. However, the English version of 
the audit report was sent for laying by CTSA to the 

~  on 8.7.1996 whereas the Hindi version of the 
same audit report was sent to them on 10.12.1996 i.t. 
after about SI/2 months of the reccipt of the accounts 
from C&AG. The Committee are of the view that 
such delays are inexcusable and are not justifiable on 
any account. The Committee would like to know the 
~  why crSA took SI/2 months in sending the 

Hindi version of the audited accounts to the Ministry 
for laying them on the Table of the House. To avoid 
such delays in future, the Committee suggest that as 
far as practicable, the Hindi version of the documents 
should be prepared concurrently with the English 
version and after these are sent to press for printing, 
watch must be kept over the progress made in this 
regard. 

The Committee regret to note that after receipt of 
the account in the Ministry on 10.12.1996, the 
Ministry took about 2 months in getting 
authentication of the documents from their Minister 
and subsequently laying them on the Table of the 
House. This shows that the administrative Ministry 
have not paid due attention for laying the documents 
on the Table of the House. 

The Committee take a serious view of the facts 
that the Annual Reports and Audited Accounts of 
the CTSA have been laid on the Table of the House 
with delay and that too separately which is not in 
consonance with the recommendations made by the 
Committee in their various reports presented to Lok 
Sabha from time to time. The Committee would, 
therefore, like to reiterate their recommendation 
made in para 3.S of their First Report (Fifth Lok 
Sabha) for meticulous compliance by crSA and the 
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4.13 

Ministry of Human Resource Development 
(Department of Education) in future:-

"3.5 the Committee are of the opinion that 
normally the Annual Reports & Audited 
Accounts of autonomous organisations should 
be presented to Parliament together to 
enable the House to have a complete picture 
of the working of that body. This decision 
should not be taken to imply that laying of 
reports and accounts could be delayed to any 
length of time .... " 

The Committee also need hardly point out that 

.. 

such delays deprive Members of Parliament of the • 
timely information about the functioning of the 
organisation like crSA which receives large amounts 
of money out of the funds voted by Parliament. The 
Annual Report and Audited Accounts of the 
organisation are the only media through which the 
Members of Parliament can have an idea of its 
activities, policies and performance and express their 
views at the time of voting on Demands for Grants of 
the concerned Ministry. Thus, these reports lose their 
utility if these are not laid before Parliament within 
the stipulated time. 

4.14 On the remedial measure taken or proposed to be 
taken both in the Ministry and the crSA, it has been 
stated that the crSA has a time bound programme 

• for timely laying of the Annual Report and Audited 
Accounts on the Table of the House. In these 
circumstances the Committee are bound to presume 
that the programme is not being properly adhered to 
and the things are being allowed to take its own 
course. The Committee would like to know the so 
called programme and at what level the progress 
made at each stage of the finalisation of the 
documents is being monitored in the crsA as well in 
the administrative Ministry. In order to avoid 
recurrence of delay in laying Annual Reports and 
Audited Accounts of crSA, the Committee 
recommend that a monitoring cell both in the 
Ministry of Human Resource Development 
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S.S 

5.6. 

5.1. 

(Department of Education) and CTSA should be 
created and a vigil should be kept by some senior 
officers. The Committee also recommend that 
analysis of the position of the documents should be 
made at eech stage of the finalisation of the 
documents and all efforts should be made to 
completely wipe out the inaction wherever found so 
that these documents could be laid on the Table of 
the House within the prescribed period of nine 
months after dose of the ac:c:ounting year in future. 

The Committee note that Annual Report and 
Audited Ac:c:ounts of Indian Drugs and 
Pharmaceuticals Limited (IDPL) for the year Ig94-95 
which were required to be laid on the Table of 
Lok Sabha by 31.12.1995 have actually been laid on 
the Table on 17.12.1996 i.c. after a delay of about 
111/2 months over and above the prescribed period of 
nine months after close of the respective ac:c:ounting 
year. 

The Committee regret to note that the Annual 
Report and Audited Ac:c:ounts of IDPL for the years 
1991-92 to 1993-94 have been laid on the Table also 
with delay ranging from 5 months to 11 months. 
These documents for the year 1995-96 were raid on 
28.7.98 after a delay of about 19 months. These 
documents for the years 1996-97 and 1997-98 which 
were due for laying on the Table of the House by 
31.12.1997 and 31.12.1998 respectively, have not 
been laid so far. 

The Committee note that the delay in laying the 
documents on the Table of the House for the year 
1994-95 has been mainly due to late submission of 
compiled a("counts to auditors, undue time taken by 
the auditors in auditing the accounts and 
unreasonable time taken in translation and printing of 
the Annual Report and Audited Accounts. 
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5.8 5.8. The Committee note that after compilation of 
accounta by the IDPL on 25.11.1995, these were 
banded over to auditors on 12.2.1996, i.e., after I 
delay of about 41/ 2 months. 41/ 2 months were taken 
by the Governing Board of IDPL in taking certain 
decisions, and aa:ording approval to tbe aa:ounta and 
finally banding over tbe aa:ounta to Joint Statutory 
Auditors. 

5.9. The Committee further note that the documenta 
were approved by the A.G.M. on 9.9.1996 but these 
were finally ,ot printed on 9.12.1996 thus takin, 
about 3 months in translation and printing, knowing 
fully weU tbat tbese documenta bave alrelf!>' been 
overdue for laying on the Table of the House. The 
Committee are, therefore, constrained to observe 
that a casual approacb bas been made by the IDPL in 
fmalising these documenta. The Ministry of 
Cbemicals and Fertilizers (Deptt. of Cbemicall and 
Petrochemicals) have also not taken due care in the 
matter. The Committee feel that had tbe Ministry 
paid due attention, much of the delay could have 
been reduced. 

5.10. The Committee feel that despite cbalking out of 
time bound programme by IDPL for finalisation of 
documents from 1996-97 onwards with dates of 
completion of tbe various works involved in finalising 
tbe documents, the documents for the year 1996-97, 
1997-98 and 1998-99 have not been laid on the Table 
of the House so far. The Committee would like to 
know the detailed time bound programme so 
prepared. 

5.11. The Committee do not apprreiate the justification 
put forward for the delay that occurred at the stage ,I 

of. auditing of accounts. According to them, Joint i 
Statutory Auditors were being appointed by C & AG 1 
for the finalisation of the accounts of IDPL. onej' 
Statutory Auditor was Delhi based and another was 
Hyderabad based. This took considerable time in 
completing the audit of accounts. The Committee 
also not that the request of IDPL for Bppointing only 
one Principal Auditor has been acceded to by C & 
AG but the situation has not improved. 



47 

SI. Reference to Summary of Recommendations/Observations 
No. Para No. of the 

Report 

5.12 

6.6. 

6.7. 

The Committee recommend that the Ministry of 
Chemicals and Fertilizers (Deptt. of Chemicals and 
Petrochemicals) in· consultation with the Indian Drugs 
and Pharmaceuticals Ltd. should chalk out a detailed 
time bound programme for all the stages involved in 
fmalisation of the documents. right from the 
compilation. of accounts upto the laying of the 
documents on the ~ of the House. The 
Committee may also be made aware of the time 
bound programme so prepared. The Committee 
suggest that some senior officers both in the Ministry 
of Chemicals and Fertilizers and the IDPL should be 
assigned the job to oversee the progress made at each 
stage and should take all possible steps to prevent 
recurrence of delay in laying the documents OD the 
Table of the House in future. 

The Committee note that the year 1995·96 was the 
first year for Broadcast Engineering Consultants 
India Limited (BECIL). Noida for laying their 
Annual Report and Audited Accounts. These 
documents for the said year were laid on the Table of 
Lok Sabha on 20.11.1997 i.c. after a delay of about 
11 months after the prescribed period of nine months 
from the close of the accounting year. These 
documents for the subsequent year 1996-97 were laid 
also with delay of about 5  months i.e. on 8.6.1998. 

The Committee note that the Broadcast 
Engineering Consultants India Limited handed over 
the accounts for the year 1995-96 to auditors on 
7.5.1996 but the auditors commenced auditing of 
accounts on 10.7.1996 i.e. after two months of 
handing over the documents to them. The Committee 
also note that aiter approval of the documents from 
its Executive Council and General Body. one month 
was taken in translation and another two months in 
printing of the documents. The Committee further 
note that tenders for printing the documents were 
invited by the BECIL only after the translation work 
was over whereas these could have been invited much 
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6.8. 

6.9. 

in advance so that the documents could be given for 
printing immediately after the translation in order to 
avoid delay. The Committee hope that BECIL would 
take care of such avoidable delay on this account in 
future. 

The Committee fmd from the information 
furnished by the Ministry that after receipt of the 
documents in the Ministry on 6.11.1997 the Ministry 
took 7 months in preparing "review" and "delay 
statement". The Committee are unhappy to note 
over the lackadaisical state of affairs shown by the 
Ministry of Information and Broadcastiag in 
preparing "review" and "delay statement". The 
Committee desire that the Ministry on their part 
should ensure that no delay is caused after receipt of 
the documents in preparing "review" and "delay 
statement". If any, for being laid on the Table of 
Lok Sabha in future. 

The Committee are, however, happy to note that 
the Annual Report and Audited Accounts of BECIL 
for the year 1997-98 have been laid on the Table of 
the House on 9.12.1998 i.e. within prescribed period 
of nine months after close of the accounting year. 
The Committee hopes that this trend would be 
sustained and all efforts would be made to lay the 
documents of BECIL, Noida within nine months 
after close of the accounting year in future. To 
achieve the desired results, the Committee 
recommend that Ministry of Information and 
Broadcasting in consultation with the BECIL, Noida 
might draw up a time bound schedule indicating each 
stage of finalisation of Annual Report and Audited 
Accounts and watch its adherence so that Annual 
Reports and Audited Accounts of BECIL are laid on 
the Table of Lok Sabha by 31st December every 
year. 


	0000 - 0001
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024
	0000 - 0025
	0000 - 0026
	0000 - 0027
	0000 - 0028
	0000 - 0029
	0000 - 0030
	0000 - 0031
	0000 - 0032
	0000 - 0033
	0000 - 0034
	0000 - 0035
	0000 - 0036
	0000 - 0037
	0000 - 0038
	0000 - 0039
	0000 - 0040
	0000 - 0041
	0000 - 0042
	0000 - 0043
	0000 - 0044
	0000 - 0045
	0000 - 0046
	0000 - 0047
	0000 - 0048
	0000 - 0049
	0000 - 0050
	0000 - 0051
	0000 - 0052
	0000 - 0053
	0000 - 0054

